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SHRI PRANAB MUKHERJEE : Sir. we have been waiting for
this message.

THE CONSTITUTION (NINETY-FIRST AMENDMENT) BILL. 2000-
Contd.

#t RIS FE (ORI : AFHT IUFHTETE S A HAT S S fae
MY & IFHT H Gol fodd | FUIE BT § 3R AT T H I A a1l el
BT G |

HARIGY, TE 91 1976 | I 318 I # i 311 @i <7 1 118 & 3R 31T 2026
H 4t 3| 5 IR H AT HBI S Feobell & fb I dwh UIferarie fow g 4
Bl 3R a8 T Hlt| TE A S IS B SHB! AT HH BRI AT SATST BT
TE YD BT I 91d & AT a8 IIR HA Sft Al 3 A= &9 HRA Bl
ST 914 2, 394 (9] B BIs VRISl T8l 841 ARVl U= SHHT il HROT &
I I & & A | UTYeleM 1 9o 81 ST foly I8 81 381 2 <97 fop <t
TS UTYCIR Uil 1976 # off SHHT &1 UROMH 37T AT ATST SHDT
RIT IROTH & TR 2026 TP SATHR R BN IS A $I 91 & AT Sl SR
Yo’ dTferdl 8 I9H WRPR Bl JAHM urferdl JFHH Fhfow aik
IFBTH Hers AT @TEl 8 11992 W § <19 H 741 AT 3R 1 g g8f uTdeled
Bl & B BT @ AT | T8 AN Phad o fh Ig ART SR IR¥C U39 Bl
g G81 Sl IAT A1 98 I§ o1 S A9 T § deaR F99 ©§ 3R
THdheaRye & 99 & {1 ve U1 Hpfror 911 17 © fh oFR &rs afaa |
2 I 3R 98 U 92d BT 919 & A1 SHB] ghIHc < Sl & SHP gef Pl Ua
& U Tpet 3R Brersl § #eg <l SRl 8 3R SHP &l ged & Al 94 $v I
BT fam ST 8k 3R I = & o feg-s=ifeq fean e 81 s a1 &
f$u-g=ifea € €1 78l § ORI BT U S8R0 a1 18 § [P R Bl
ARG ST H fEeiiad) el & df st fSefiadt wi =1&l 8t & ofd
eI TEl A E A Ped & b AR AT &, 9 g <181 2 ol fhr I
S BT AT el ST Bl B | 3R B9R e fAffRex wree I&f gl af &
S I8 fde HRar g b 310 <91 § TaArgoied & foy - &l giednfed
TR I o faer & 9% g 9 va 7 9 U 81 ¥ € There is oneness.
There is unanimity, IE 318! 91d & | fHdl TR =ITg =&l BFT A1RT I8
EART 43 Ie¥Y B s 9=y & forg a9t RIS a1 © 39! Al
HIT S 39 WR Al fa=R 51 ST A1 | 319 Sl % $HR I © 98 Ol © olfh
2026 & 915 Sl gIfeImie. gl 99 $© gasl aid Al 81 Jadl § 99 forg §
AT 3T Sft 9 fareht e =men g 6 ve a1 veb a1rof f3fderar X fd <
fafiee™ & for o8 < g9 951 # 3Ny et a1 32 € | S99 U 819 UR g1 9
H 31y SIS BITR &I TWiEe ox <31l ST fafiee™ & amer § anft
1971 St aRFRRRY 981 €1 99 9 I IR 99 o 1 U O | offe o i
AR RIS Sft 7 BT o 20 IR BT 8% Uid 3, ATHTHT A1 fqem= asif &
fore o8 Aiat veveHe gl
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AT TeoReHe & forg # wwerar § fSfeficeq wHiv g av 4 oo
BT QRT BR el § ST STeal IE B4 Yo 81 ST o1 S & Sl ASYes
PR 3R USYcs TI5ed Bl d1d & qifh WIS & STb! urgere o
WRACH A € 99 qRACS # 99 e @i, g9 H g mifaw fear wn
g S9®T § |udAr dRar €1 | am fully supporting the Bill which is
brought by the hon. Minister.

[THE DEPUTY CHAIRMAN in the Chair]

SHRI KULDIP NAYYAR (Nominated): Madam Deputy
Chairperson. | oppose the Bill on two counts. One is, | don't know why
the Rajya Sabha and the Lok Sabha have been linked with State
Assembilies. | can understand that the population growth should not be
given any credit or any kind of consideration or any plus point. | can
understand that. But let us confine it to the Union. As regards the
Union, we have the Rajya Sabha, the Lok Sabha and the Presidential
elections. You put a freeze on this. Put a freeze on it for the present.
As far as the State Legislatures are concerned, let the number grow.
What is the harm? For instance, in U.P. there are 480 seats today. Let
it be 500 or 520. It should not affect the Union part. It should not affect
the Lok Sabha. It should not affect the Rajya Sabha. It should not
affect the Presidential election. This is one of the points which | want
to make, please consider the States separately.

The second point which | want to make is that this period of 25
years is a very long period. Why can't we think of 10 years?

Y reA Rig (gRaon) wa.vat.ge. &) oft fe g1t 21 ... (caaem)...
2 eI AR : IHH! N BT Rl | ... (FIIM)....

Nt oua e Uofise & s 4 wH.UaUuy fp aifes @ s
2l...(gauH)...

2 PeraT AR H BT § WIS PR &l ... (Fag)...
it < O witaw: 319 U1 HI9OT S &1 ... (REg). ..

SHRI KULDIP NAYYAR: Let me explain it again. In the case
of Rajya Sabha there is a particular number.

THE DEPUTY CHAIRMAN: Let the Minister understand it.
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SHRI KULDIP NAYYAR: | talked to the Minister. He sees my
point. But, somehow, he is not able to concede it. What | am trying to
say is that, as far as the Union is concerned, please freeze it. Please
freeze the Lok Sabha seats; please freeze the Rajya Sabha seats;
please freeze it in respect of the Presidential election. But let the
number of seats in the State Legislatures grow. We are now thinking
of democracy. But what kind of a democracy will we have after 25
years? In 25 years, the people's say will be lessening, in the sense,
there will be more people and less number of seats. We have to think
of democracy, from that point of view. | made this point to the
Chairman of the Standing Committee on Home Affairs. | am very
happy that he heard me. Somehow, | could not convince him.

The second point is, please don't have it for 25 years. It is too
long period. It may be ten years. In 25 years, we will be having five
Lok Sabhas with the same number of Members. | suggest, please do
something about this time period. These are the two points which |
wanted to make. Thank you, Madam.

SHRI N.K. PREMACHANDRAN (Kerala): Thank you, Madam
Deputy Chairperson, for giving me this opportunity to make a few
points. | rise to support this Bill, subject to certain clarifications. The
number of seats as well as the territorial delimitation of the
constituencies are based on population. If the delimitation is done, as
per the population of the 1971 census, which is being taken into
consideration, the interests of the States which have effectively
implemented the family planning and family welfare measures will be
adversely affected. That is why this Constitution (Ninety-First
Amendment) Bill has been brought before this House.

It has been stated that the next revision of the number of seats
of Lok Sabha as well as the State Legislature Assemblies would take
place in the year 2026. The reason given is that we will be able to have
population stabilisation by 2026. this target can be achieved by 2026.
If we see the reports which are coming, if the population growth
increases way it is increasing now, by 2026 our country will be having
the highest population in the world. We are going to defeat even China
and we will be the first country in the world as far as population growth
is concerned. Some States like Kerala, Tamil Nadu, Andhra Pradesh,
etc. are effectively implementing the welfare measures and the family
planning programmes, but there are some States which are not doing
it. In 2026 also, if the same
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contingency arises, if the same situation arises, will it again be
postponed? | would like the Minister to take this point into
consideration. When the Constitution is being amended by the House,
every State should take a pledge and the Government of India should
also take a pledge that all the family planning programmes and
population stabilisation programmes would be implemented. The
Government of India must show such a political will. That is my point.
My second point is in regard to articles 55, 82 170 and 330 of the
Constitution. | would like to seek a clarification from the hon. Minister
regarding the amendment which is being sought. In article 82, proviso
3 is going to be replaced. It says, "Provided also that until the relevant
figures for the first census taken after the year 2000 have been
published, it*sKall not be necessary to adjust the allocation of seats..."
It is being replaced by "(i) the allocation of seats in the House of the
People to the States as readjusted on the basis of the 1971 Census;
and (ii) the division of each State into territorial constituencies as may
be readjusted on the basis of the 1991 Census, under this article". The
Minister in his opening remarks stated that the territorial delimitation
would take place, a Commission would be appointed and a law would
be made so that territorial delimitation in States can take place
uniformly in each constituency. If that is the case, if the original article
does not mention about the 1971 Census, what is the need for clause
4 (i) & (ii). If we are going to delimit the constituencies, if territorial
delimitation is going to take place and a Commission is going to be
appointed and a law is going to be passed, | would like to know
whether this clause will be appropriate. | have my own doubts. | once
again support the Bill with a suggestion that all the States should
implement these programmes uniformly. The States which have
implemented the welfare programmes have suffered. The i" Finance
Commission has decreased the share of allocation of these States. It
should not happen in future. Thank you.

it TMieft STTSITE (STR U< eN): g=gals He eyl

HqBIGA, 1976 ¥ WAL HeNET 1971 & ST $ YR W {HAT 7 201
fhg 311 2001 H 1991 o6 SRR &1 IMER DB WAL FeNe Jered
AET A TE | ARG, < B S sufiRard % R a1
HRIET P BIRN IT TRIT & BRI SR d&l & 3R A 4 98 2l & TP
e SR ST i 3iR STfad SIofodl U= ganl 2 3R g avif &t
SR BTH] 8 b dg1 o

3R 2000 o ST BT MR AFT ST A1 oAl G 3R y<9r o e
JH1AT H ST STl g Somfar & rarel & e wR Wil &l gal 8l
A FH W HH AAING ATHAT DI R B H $B 7 $B 8a AP F8ID
&g g | FEreT,
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faeT & argewE 330 H did STfad Sl 3R Y SISl &
JARETUT BT AT & AAT 0] 332 b AR Il Bl g awiaii J
Srggfad Skral iR SR SIS & arReror @) sgawen & 78 fayg
YE P A Bl TS I8l 8l fb Arorre] & ga fai arg ff 9t wxe gferdi
! femmd @t a1d @ P 8, fhg ariert & ward W gAen gu e g,
D TS I TS FHT 3R g2l B fagr aRuel H a7Refor &1 egawey T8
2, % SR 59 Ae@yul geAi H Jggfd S iR e 5 Sife &
AR B 9reR €1 81 SR I ANy fdUge Sl AeHl # SAReTor o
T AT Tl S D! ATTHT BTH! ¢ STTet AR S T a¥8 I IR Iig o
S| ¥ 39 goamen |, fb I8 WReR <fodi o aret feurad 8, safov g
RIS AT 4 Ud Ja®T B [3em qursll # srgygfedoiia Ua gy fed Soi
B 4rMer) & forg <fagm fadas Seg € o, d 59 ffggs o qqeis
EaGICRICICE

2t Y& T WM (ISR : SUFHIILT FEIS T, Waam (SRITdar deme)
f4erra , 2000 T H ST AT & AT FHAT PRAT g AIHTT B AFEIT 330
3i1R 332 & S YT Sl 3R ggfed SoifoRl & forg w9g 8ik
ferTT A3t & e SARETVT B FavAT 81 Hll Heed A g AT P el
3R BRI & HAT & 3fER YT SRl AR TG STomferi & forg
ATHEHT 3R IS FHT DI ISl BT Y= FERT, 1991 B STIT0UH]T & MR TR
PR P foTT TATAT 21 ATIBT 6 HE BT SR HRAT AT AT BF HEIH & d1G
2001 B SRIRAT & IS 3T YN 31 SR $B 3fds 31 Y & foTh
3R IR YT ST T A STl DI Al FHT P 3faR 12 IS
I § STafh 1991 & Iffhsl & IR TR 7 g9 21 39 TPR 9 F I =TI
qr a9 JIgfud SOt &% AN F A 81 8T 21 ORI MM
G ST g G SIS & ANl & A1 Bl W8T 81 AR 3
rgfad Sl 9 IggfId Soiadl &1 f6d dRid d T B3, Jife Sl
ST €S & S 9gd g1 ekl Bl ITg 81 B 19l b AGY THSIS Bl
SO &1 81 Bl TS| ST STIOMT 81 81 Bl T ol dIc bl Mg e
S feoeft & ofax gaT 21 I8t TSI & ANl @l ST 5-6 TG &, offdhe
SO & 3} T At T8l T9IR 18 B1 s9feiv #=t HeIey, use af 31y
ST STeh TS, Tty FeT orgura 3 Wic iR gl 39 & forg s @
PN UEel I8 W PR & AIC Pl HRA PI Pls dNIP] 599 [T & 3R T8l
AT AT &, T TS P ST &) g3l fhat 21l I8 Wi 59 3igy
&I IATAT AT &1 RIS BT T BT, AT RIS AR BN AT T1 DNl $Hb
IR H AT 39 AR W T8I 81 39 [ DI A BT U 31 T ¥ T] BRI
g A1 8 b de | <ich A1 & 3aR Teb Faw I 35 BSR4 SiId bR AT &
3R U S 35 G H SfId PR AT T ......| AT AHFIHD 3fcR a1 52
S 37T DI 31T Bl GR B2 3 P [T BIF AT ARIPT SIATYI?

T 9 Ue BT & 5 feheldier # amar 8 SR gEr @1 500
foreiiier & 3iex o & | v ¥ 14 &1 &1 <re9 fierar g1 a1 197 @71 500
frerrdier &1 TRAT 8, S & 1 g1 31T BT © 3R 3R 5 fhaiHiex aren
U &1 # aro=1 uRar dax
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PR oI 51 S AR DI 3T B GR B2 §HDI GR DA b (oY 3R ABR DI
AR FeNe Gy 11 T ol 1 =111 FET § a1 Arad o1l g=gara|

+ frat srgat wefte (SFg-a9iR): few, 991 Rt S -5efR & dau 7 g
I AT 3R BT A OIIRY BRAT 61 HSH, 9 1947 H THRT < Ao
BT, ST P 1 BN RARIT W1 1TSS g1 I I7h ST -HIHIR P METGT 40
g ol I H 30 ARG BHR STF BT 33471 € 3R 10 G U RIS
BT BT 3T | 9 aeh HeRToN R 8 St 7 $feUsd vae &1 e § o
HIRA b A1 VeI BT A1 39 33 &1 1 fopan o1y uTep sifaRjuTgs HeR
FEd ¢l 39 ¥ frafie, safew™, g9, TRQR, JOTrRER 3R e - I8
AR BT ART SATHI I TR Bl I H AR BT AT 21 31d TR 9H
HIR BT AIRE BT & 3R I H 89 7 25 A< UTeh RUTSS PITAR
& forg <=1 g% & 1 1 a<h f a8 foan fiverm a1 anfss «fTddT 99 ach gar)
Tigell 1 draTe g1 81 A1 HeH, H g fd mRT e # g9 1 Sl HR 33
TR foraT a8 1 Irex SIRTH B S8 3R UTdh ATAGUISS HIHR DI
TR oI+ T 81l A SAT&T JATRIG Bl

F sifRact 730 S A [oNRe &6 {6 319 maTd} 9¢ gt 81 S a7h 30 ARG
ofY, 3ATST 75-80 W1 ST HHIR 1 & 3IR I ke 4 o &1 a7rare) 1 96
! 21 AT H [oReT S o 3R &9 7 I a7h 39 o ol 1< 25 7l
off 3R oot Wi BH BART AT HIRCICYE IG@T d1edl offd within the
Constitution of India, within the framework of the Constitution of India,
1 39 f24re 9 89 a1 UIS Ureh ATagurgs HIedR & forg HaR i urferamic &
forg TorRe S iR 25 WIS oFR S Tt faem aw1 & fog ) 18 off a1 3=
40 AIET T I TS| 5 FTad § H31 S A Mged AR FRIhbeH 59 &
ST H FTE | A1 B STR] AR Sl $9 I7h (U1 RIS 8, I 4 e BT
TRAT EHAR SR HIHR G141 A1 4 10 A1 F1 81 98 TRY & (3479 3 980 g1
R TP Hhell 71 BIs H HaR i Trferamive a1 w1 Ud T 6 7EN O Yoo ad
BRI IF & Uh 5 I g B qp 81 ST Aehall| 3TMY § Holwe o
for @t 4 <1 IS gA. A1 &) 9eTE S - U e & fofg 3iR vd BRATe &
ferq1 S fererst A arrarel @t et d o HR 4 A o7 & forg 2 9 4 A
BT Y IR HHR aral & foIg 1 3 4 &1 Y 14 8 A1 5 BT AN | H FoRe
HI 5 S HEHR &7 3 9¢1 aarel & e 9 sifvae ffiees wree &
SIS Q1| HSH, BHIRT AU BISICYIM & IR I & [ef81el I STd 84 AU
RS 4T BN A1 S d7h TG URT Sft & e W o<l 8iil 2

S P A1 &l H TP Uge 3R VS HRAT AEIATN THRT ISR AT AT
3 O] U e @l feaie 21 SO Riafiel # &9 1 ifew faar 81 &9 arEd
o 77 RIS I I ESRITA 3G A &b RSITRIIA Pl ST HIHR Bl

T Transliteration of the speech in Persian Script is available in the Hindi
version of the debate.
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Tl | U fhar ©, ORT Taell & SoideM, SIdeE HHIPH IiTh SiedT bf
AR 4 8, S @1 7 9191 A 981 31 WI-SF$T1 BT BT 954 gabl o Bl
H AU B & [ 3R 39 i RS § BIs Far ifesidRde &
I & oIy BRI UaUe &1 U dACT J81 Aol 4 IR W 4
BHREISIIA B Y AT IR P ATeolaR-ael Felrol S H &, A1 S D IS
3mse fapaT ST e B

cIfeh 1 a0 & I8 Rotae fovan 11 5, S99 981 954 991 9a0]
T 81 UTfehetT fUBel 50 WTel | &1 799 2R I Rarsd #- Y81 81 IR S §
Pl Hl 31 A9 IR} 98 RA1gd T8l & Adhdll a8 9 &1 799 2R TR 1947 H
PR | ATHMH 3T 3R 1971 3 ITAT < H ATDBIH G, Tifch ISP qA9S 98
9 S Bl FERR SR fbU §T & SR IR 317 ST 3R a1fi™y b
SN A 98d B AP SAT IE Sl $¥Y SSRAASS [HAT g3 ©, I8
fSSeA IS 8 9hdl B

S SIS b AT H 9 4l & &b ¥ W91 3T § SR U1 a1 TeH
EasIER
1. IMed WeRI (MER): 7eH, #A=T W 39+ 1 21|

YA : H TURT 79 YT 7, T&i o &, <ifh 39 W fed &
2 gaferg #7 |rdT o 21me 3119 41l 9o &1 S &, diferd|

. YT WSNI: SUqUfT AT, HAT off 7 2026 dd \¥g 3MR
I Bt I qurell # A T 9o & fvay fear € | 39 S WA St ar s
) YRBR BN, SHB! AiehT el ST 3R Y &TeT BT it g1 TS, Il Bl
) g1 IS, 9 A {10 AT e ST 9 RN &I, H9R S @l &l Fal
BT ST ATTSTTRT b 54 SR dT& A1 3ATST b <30 Bl G &RTH 81 A 81 b
21 39 QW H s W R §, F% U 99 E R ol o A &iR
RIS 39 9 59 %1 4 o1 78] fiel1 §1 i1 Wi Gl & gRT deoll &l T8
g, 9 |iei IR 33! S Tl faar S € iR S9d forg oFR 8 e 981
T Y 9 S B R GRT OIS B9 | T g ur

ARG, Ve BT, Jeyce SIS &l JTaTa! 98 TS &, S fory
S JRfET i € S2 991 US89 <% H fUBS It & ANl @ H& 52
gferera I a1ftre ® 3R S8l db SHd RUSies™ &1 ¥ard 8, SHé forw
Rycicer 9gd &4 &1 3 fUss avf & ANl B |1 30 Uirera 4 ¥ Bl
HIT Y §9 < B AFMRS 81 &7 H B8 TSl § b 39 <0 H S Fawe1 U
IRAfAET B R |4} wifcat Sfa & onaR wR fewe giedt &, arg sy <o &
T B T B T SR o3d of, For Shifr &t ammared) samet et & faedt
frata= e #, S frafa= e o 59 o1f & @ &t fewe fear sirar g1 ar s
dferd TS &, e Rycice™ 981 8, S9d forg #2301 ot 25 )9 d& faaR
TEI B2 SIAY, HRIGT, H HE1 a8l §
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3 25 9 1w 814 €, 39 g 7 +ff I ey o=y 7 enfiret @ arel o T8 €,
ST 314 T T GRT H M T8l §Y, S1ch (ol WAL H gawr i1 a1z
IR oo gt & fory, R arT 7 wnfiye 781 89 fean Smar 8, s+ forg
YR B! ATRYI BN I H Uh HATSSR dIPT 8, AATSER ddh] S HEd
g fTa! ETe! 980 H9 & dfd d AR Jells WM SId © 31R g1 Al &
T & 1T BTe Y TEl X8 SIar 81 AT BEAT ® fh U Al & foY WReR Bl
Are A1l fIER # g9 WRERT ABRAl # 18 Ufirerd oiTe <) § eraid fUwer
T & AN DI 3R TS ITR S H AT TfSATeH 377 9871 W= & s i &
foTT) S8 3TReTor <A1 ® o Hfave F Ui &I, ASHTS BRI, oAfh hed & &
B I fUweT a7t & <l DI SIREVT S ST X8 &1 fhae! emar 4 SR 82

gafery, FEiear, § @30 St 9§ IgRIY HH 5 39 <91 H e F MR
TR, GHIETT & YR TR AR S Th FedTs ©, 339 YR IR ST dferd FH 8,
S dfd @ €, 396 fory HY SITUed! IR & Sga=ey &= Ayl fUss O
& forg , orcdd s o & oy 3R Srewids W & foy Wt 998 sk
e st # STRETUl &t =T B9 A1V gvgars|

SHRI ARUN JAITLEY: Madam, | am extremely grateful to the
hon. Members who have participated in this discussion and, in a very
large measure, supported this legislation. There are a few questions
which were raised. In brief, | respond to some of them. Shri Pranab
Mukherjee had expressed his concern with regard to delimitation in
one of the three new States that have been created -- particularly
Uttaranchal - because, before this Constitutional Amendment is
passed and is ratified by half the States, it may take still some time
before it becomes a law. And, thereafter, the Delimitation Act will have
to be passed and the delimitation in Uttaranchal would have to place.
In the Uttar Pradesh Reorganisation Act, 2000, from section 22
onwards, there is a specific provision with regard to delimitation of
constituencies both in Uttar Pradesh and Uttaranchal. In the case of
Uttaranchal -- since the number of constituencies has increased now
to 70 -- | understand, the process of delimitation has already started.
The process has already started, under the present law, as it exists
today. The present law, as it exists today, refers to the 1971 Census
as the basis. It may be likely that by the time it is completed, we may
have the new Constitution amendment in force. If we are confronted
with that situation, there is a specific provision for removal of
difficulties, in the U.P. Reorganisation Act, and appropriate measures
will be taken to make sure that that process is not disrupted and is
taken to its logical conclusion, in accordance with the law.
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Some hon. Members wanted to know the exact number of
seats that would be increased in the case of SC/ST. This is not a new
provision that we are adding. This is a provision which is existing in
the present Constitution, under article 330 which says that the number
of seats to be reserved for the SC/STs will be in proportion to the
population. And, once the seats are fixed in accordance with the 1991
Census -- which is made the basis here -- that is an exercise which
the Delimitation Commission will itself have to undertake; the
approximate figure mentioned here is six or seven. But the exact
figure, and the States where this increase will take place -- | have got
the figures of the 1991 increase -- would be known only after the
Delimitation Commission completes its exercise. In some States, in
fact, there is a reduction in population. In some States, there is an
increase in the population, and large part of the increase is confined to
those areas where a number of new castes have been added to the
list of the SC/ST. That is the basis for it. But the exact figure will be
known only when the Delimitation Commission undertakes that entire
exercise. Some hon. Members also raised a question 'the Bill in itself
is not complete. What is the basis on which the delimitation would be
done? Who would do the delimitation?' Madam, this House will have
an opportunity to consider the Delimitation Bill when it is brought
before the House. All those details would be mentioned in the
Delimitation Bill itself. A Commission would be constituted. What is the
composition of the Commission, who are the personnel, how are the
political parties of different regions going to be involved in that
process, is an exercise which will be dealt by a specific legislation
which is going to be passed. A question was also raised as to how we
are linking it to the family planning programmes. Well, | had made a
brief statement with regard to this in my opening remarks, where | had
stated that the rationale behind freezing the seats at the level at which
they were fixed in 1976 was essentially this. There are a number of
States which have been able to stabilize the population growth. Now, if
those States are confronted with a situation that because they are
achieving the population stabilisation target, their representation in
Parliament will come down, it is likely to become a disincentive for
those States which are successfully implementing the family planning
programmes. Similarly, the States which do not implement the family
planning programmes successfully, will find that as a result of their
failure to implement ttie programmes, their representation in the Lok
Sabha is going to be increased. Therefore, this rationale should not
prevail and this policy should not deter the implementation of the
family planning programmes. So, irrespective of whether your
population is stable,
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increasing or decreasing, the number of seats would be fixed. And the
reason why 2026 has been chosen as the target date is that this is the
anticipatory date the experts have fixed in the National Population
Policy.

Now, whether we are able to achieve this or not will depend
on how the Central Government performs; how the State Government
performs; or, how the various family planning schemes are
implemented. But that is the target date. What will happen in case we
fail? This question has been raised by atleast two Members. Mr,
Nayyar has also raised the point; are you not going a bit too far. by
fixing it as 20267 We are now, therefore, effectively binding five
different Houses which are, in normal course, likely to be constituted if
elections are held every five years. Well, we are taking a conscious
decision with regard to the target date of 2026. But even if the State
achieves those targets and if both Houses of Parliament want to
change the date, at any stage, or, for that matter, at a later stage, even
if this House wants to reconsider the question of delimitation of
constituencies, for which we are taking the 1991 Census as the basis,
once the 2011 figures are available or the 2021 figures are available,
for those Houses, at that time, it will always be open to reconsider
those issues, but, at present, the general consensus that has emerged
from the Standing Committees is that 2026 should be fixed as the
target date. Just two or three more questions | would like to answer.
So far as the point of rotation principle is concerned, this issue is not
covered by this amendment. Therefore, the Standing Committee did
not go into this, question. It is not covered by this issue. If at all it ever
arises, it will have to be taken up separately. Again, a comment was
made as to why, instead of going to the 2001 Census, we are going
back to the 1991 Census. As | explained, last time, the process of
delimitation took four years to be completed. The Delimitation
Commission was constituted in 1972. It finished its exercise in 1976.
This time it is expected to be done much earlier, essentially, because
of the availability of new technologies, that is, computers, etc. And also
because the exercise is likely to be smaller, the number of seats not
being increased. But it is still a formidable exercise. | have consulted
the experts and they feel, it will still take some time.the earliest date by
which the Census figures are going to be officially available is the very
end of 2002. Therefore, if we start by the very end of 2002, even if it is
available --it may spill into 2004 -- the Members of Lok Sabha and the
State Assemblies would perhaps, not know till a few days before the
elections as to which constituency and what is the shape of that
Constituency going to
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be. Therefore, there was a consensus that instead of going into that
area of uncertainty, it would be better, for the present, to stick to the
1991 Census figures that are available and the delimitation exercise
can be started immediately. Mr. Nayyar has raised, one point. In fact,
some other experts have also raised this question. He has even
written an article to that effect. On account of the Population
Stabilisation Programme, you are now freezing the number of seats for
each State so that one State which defaults does not get a
comparative benefit or advantage over another State. But he has also
asked that within the State, why don't you permit the number of seats
for the Assembly to be increased. This is a question which he had
raised;in fact, in the Standing Committee also, a note was circulated
by him. | have gone through the proceedings of the Standing
Committee. When it was considered, in 1976, and even earlier, on
both occasions, the same logic had been applied to the Lok Sabha
seats as also to the State Assembly seats. If the population of a State
is increasing, don't give it the advantage of increase in the number of
seats, as far as the State itself is concerned, and when this view was
considered, this was the exact response which the Standing
Committee, through its Chairman, had to this particular query, that the
past practice has been that when we are freezing it, we are freezing it
for both, and also, additionally, we do not want any kind of an incentive
given to the State to increase the number of seats merely because the
State is not able to implement the Population Stabilisation programme.
Madam, | have tried to respond to a number of points which have been
raised by the hon. members. | am extremely grateful to them for
having supported this particular legislation. | propose to the hon.
House that this Constitution (Amendment) Bill be approved by the
House.

S W M AR (BARIG): e, ¢ R-ANMIgoe H Sl )ed
- BY &, STRTEe & forg A1 @ &1 1 & 1 98 27 9 70 fqgmae!
BT 81 SITYT| AT & I BIg HisetH 81 81 ST8T Id 7 <9 3R BNTe Bl
AT B, T8l <l AHT Bl < PRSI JTfad 81 8 21 el 6 e 4§
I T BT IS 8 15 3R 38R BT H 9-9 Hie 3 a1 urdiiagme die 8l
s e QR 3R TR 1 Aie|

3T 90 Hie B TR T, 3Me g™ T &5 # Ud ald a1 Bl
DRSS 981 IR 8, d1 &1 BicIcyail A1-11 die uR &1 SR 3iR are!
31TS TS TR BN MY g8l TR &1 Hie &H &Y a1 fhe A1 e 9o a1fs 7 art
A1 v A 81 Wbl saferg # #Al S 4 e drAr g 6 5P SR
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SUUTIT: ST STaT9 < ST d SATST 8% BT

SHRI ARUN JAITLEY: The reason for this is that under Article
170, the minimum number of Constituencies in a State has to be sixty.
Since Uttaranchal was the only State, where it was originally less than
60, it was necessary to increase it in the case of Uttaranchal and not in
the case of other two States.

THE DEPUTY CHAIRMAN: | shall now put the motion for
consideration of the Bill to vote.

The question is:
“That the Bill further to amend the Constitution of
India, as passed by the Lok Sabha, be taken into
consideration."

The House divided.

THE DEPUTY CHAIRMAN : Ayes 166
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Noes - 1
Ayes - 166

Agarwal, Shri Lakkhiram Agarwal,
Shri Ramdas Agarwalla, Shri
Parmeshwar Kumar Ahluwalia, Shri
S.S. Akhilesh Das, Dr. Anil Kumar,
Shri Apte, Shri B.P. Azad, Shri
Gandhi Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri Bagrodia,
Shri Santosh Bairagi, Shri Balkavi
Bakht, Shri Sikander Barupal,
Shrimati Jamana Devi Basu, Shri
Nilotpal Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhaltacharya, Shri Manoj Bhendia,
Shri Jhumuk Lai Bhundar, Sardar
Baliwinder Singh Birla, Shri Krishna
Kumar Biswas, Shri Debabrata
Bora, Shri Indramoni Borgohain,
Shri Drupad Chandresh Kumari,
Shrimati Chaturvedi, Shri T.N.
Chauhan, Shri Dara Singh Chavan,
Shri S.B. Darda, Shri Vijay J. Das,
Dr. M.N. Dasari, Shri N.R.
Dasgupta, Dr. Biplab Dave, Shri
Anantray Devshanker
Dhammaviriyo, Ven'ble Dhindsa,
Shri Sukh Dev Singh
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Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.
Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram
Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Shri R.

Karan Singh, Dr.

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A.
Khan(Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Shri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. A.R.

Kondaiah, Shri K.C.
Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lachhman Singh, Shri
Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Maheshwari, Shri P.K.
Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram
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Man Singh Rao Meena, Shri
Moolchand Mehta, Shri
Lalitbhai Mishra, Shri Dina
Nath Misra, Shri Ranganath
Mukherjee, Shri Pranab
Mullana, Shri Fagir Chand
Murthy, Shri K.B. Krishna
Murty, Dr. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S.
Niraikulathan, Shri S. Nongtdu,
Shri Onward L. Ojha, Shri
Nagendra Nath Pachouri, Shri
Suresh Pandey, Shrimati
Chandra Kala Parmar, Shri
Kripal Parmar, Shri Raju Patel,
Dr. A. K. Patel, Shri Ahmed
Poulose, Shri CO. Prasad, Shri
Ravi Shankar Premachandran,
Shri N. K. Punj, Shri Balbir K.
Qureshi, Shri Abdul Gaiyur
Raghavan, Shri V.V. Rai,
Shrimati Kum Kum Rai, Shri
Lajpat Raikar, Shrimati Bimba
Raja Ramanna, Dr. Rajagopal,
Shri 0. Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramoowalia, Shri Balwant
Singh Rao, Dr. Dasari
Narayana Rao, Shri K.
Kalavenkata Rao, Shri K.
Rama Mohana
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Rao, Shri Yadlapati Venkat
Rashid, Mirza Abdul

Ray, Prof. (Shrimati) Bharati
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Solipeta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandia Ramachandraiah, Shri
Saifullah, Shri K.M.

Salve, Shri N.K.P.

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lai, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh 'Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P. N.
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.
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'Surya’, Shri Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P.
Tohra, Sardar Gurcharan
Singh Topno, Miss Frida
Vahadane, Shri Suryabhan
Patil Vanga Geetha, Shrimati
Varma, Prof. R. B. S. Verma,
Shri Vikram Vijaya Raghavan,
Shri A. Virumbi, Shri S.
Viduthalai Yadav, Shri Vijay
Singh Zahidi, Shri Khan
Ghufran

Noes-1

Bommai, Shri S.R.

The motion was carried by a majoity of the total membership of the
House and by a majority of not less than two-thirds of the Members
present and voting.

THE DEPUTY CHAIRMAN : We shall now take up Clause-by
Clause consideration of the Bill. There are Clauses 210 7. | will take
up these together because we have had a convention.
The question is:
"That Clauses 2 to 7 stand part of the Bill."
The House divided.
THE DEPUTY CHAIRMAN:

Ayes - 166
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Noes - 1

Ayes - 166

Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri S.S.

Akhilesh Das, Dr.

Anil Kumar, Shri

Apte, Shri B.P.

Azad, Shri Gandhi

Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Bakht, Shri Sikander

Barupal, Shrimati Jamana Devi
Basu, Shri Nilotpal

Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhaltacharya, Shri Manoj
Bhendia, Shri Jhumuk Lai
Bhundar, Sardar Balwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata

Bora, Shri Indramoni
Borgohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi, Shri T.N.
Chauhan, Shri Dara Singh
Chavan, Shri S.B.

Darda, Shri Vijay J.

Das, Dr. M.N.

Dasari, Shri N.R.

Dasgupta, Dr. Biplab

Dave, Shri Anantray Devshanker
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Dhammaviriyo, Ven'ble
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.

Jaitley. Shri Arun

Jamir, Shri C. Apok
Jethmalani. Shri Ram

Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Shri R.

Karan Singh, Dr.

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A.
Khan(Durru). Shri Aimaduddin
Ahmad

Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Shri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. A.R.

Kondaiah, Shri K.C.

Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lachhman Singh, Shri

Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Maheshwari, Shri P.K.
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Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram
Man Singh Rao

Meena, Shri Moolchand
Mehta, Shri Lalitbhai
Mishra, Shri Dina Nath
Misra, Shri Ranganath
Mukherjee, Shri Pranab
Mullana, Shri Fagir Chand
Murthy, Shri K.B. Krishna
Murty, Dr. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S.
Niraikulathan, Shri S.
Nongtdu, Shri Onward L.
Ojha, Shri Nagendra Nath
Pachouri, Shri Suresh
Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal

Parmar, Shri Raju

Patel, Dr. A. K.

Patel, Shri Ahmed
Poulose, Shri CO.

Prasad, Shri Ravi Shankar
Premachandran, Shri N. K.
Punj, Shri Balbir K.
Qureshi, Shri Abdul Gaiyur
Raghavan, Shri V.V.

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Raja Ramanna, Dr.
Rajagopal. Shri O.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramoowalia, Shri Balwant Singh
Rao, Dr. Dasari Narayana
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Rao, Shri K. Kalavenkata

Rao, Shri K. Rama Mohana
Rao, Shri Yadlapati Venkat
Rashid, Mirza Abdul

Ray, Prof. (Shrimati) Bharati
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Solipeta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandia Ramachandraiah, Shri
Saifullah, Shri K.M.

Salve, Shri N.K.P.

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lai, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh 'Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P. N.
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
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Soni, Shrimati Ambika Subbian,
Shri Ka. Ra. 'Surya', Shri
Rajnath Singh Swaraj, Shrimati
Sushma Thirunavukkarasu, Shri
C.P. Tohra, Sardar Gurcharan
Singh Topno, Miss Frida
Vahadane, Shri Suryabhan Patil
Vanga Geetha, Shrimati Varma,
Prof. R. B. S. Verma, Shri
Vikram Vijaya Raghavan, Shri A.
Virumbi, Shri S. Viduthalai
Yadav, Shri Vijay Singh Zahidi,
Shri Khan Ghufran

Noes - 1
Bommai, Shri S.R.
The motion was carried by a majority of the total membership of the
House and by a majority of not less than two - thirds of the Members
present and voting.

Clauses 2 to 7 were added to the Bill

THE DEPUTY CHAIRMAN: Now, we will take up Clause 1,
the Enacting Formula and the Title.

The question is:

"That Caluse 1, the Enacting Formula and the Title stand part
of the Bill.

The House divided.

THE DEPUTY CHAIRMAN :
Ayes - 166
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Noes - 1

Ayes - 166

Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri S.S.

Akhilesh Das, Dr.

Anil Kumar, Shri

Apte, Shri B.P.

Azad, Shri Gandhi .

Azad, Shri Ghulam Nabi
Bachani Lekhraj. Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Bakht, Shri Sikander

Barupal, Shrimati Jamana Devi
Basu, Shri Nilotpal

Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhaltacharya, Shri Mano;
Bhendia, Shri Jhumuk Lai
Bhundar, Sardar Balwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata

Bora, Shri Indramoni
Borgohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi. Shri T.N.

Chauhan, Shri Dara Singh
Chavan, Shri S.B.

Darda, Shri Vijay J.

Das, Dr. M.N.

Dasari, Shri N.R.

Dasgupta, Dr. Biplab

Dave. Shri Anantray Devshanker
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Dhammaviriyo, Ven'ble
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.

Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Shri R.

Karan Singh, Dr.

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A.
Khan(Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Shri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. A.R.

Kondaiah, Shri K.C.

Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lachhman Singh, Shri

Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Maheshwari, Shri P.K.
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Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram Man
Singh Rao Meena, Shri
Moolchand Mehta, Shri
Lalitohai Mishra, Shri Dina
Nath Misra, Shri Ranganath
Mukherjee, Shri Pranab
Mullana, Shri Faqir Chand
Murthy, Shri K.B. Krishna
Murty, Dr. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S.
Niraikulathan, Shri S. Nongtdu,
Shri Onward L. Ojha, Shri
Nagendra Nath Pachouri, Shri
Suresh Pandey, Shrimati
Chandra Kala Parmar, Shri
Kripal Parmar, Shri Raju Patel,
Dr. A. K. Patel, Shri Ahmed
Poulose, Shri CO. Prasad, Shri
Ravi Shankar Premachandran,
Shri N. K. Punj, Shri Balbir K.
Qureshi, Shri Abdul Gaiyur
Raghavan, Shri V.V. Rai,
Shrimati Kum Kum Rai, Shri
Lajpat Raikar, Shrimati Bimba
Raja Ramanna, Dr. Rajagopal,
Shri O. Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramoowalia, Shri Balwant
Singh Rao, Dr. Dasari
Narayana
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Rao, Shri K. Kalavenkata

Rao, Shri K. Rama Mohana
Rao, Shri Yadlapati Venkat
Rashid, Mirza Abdul

Ray. Prof. (Shrimati) Bharati
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Solipeta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandia Ramachandraiah, Shri
Saifullah, Shri K.M.

Salve, Shri N.K.P.

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lai, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh 'Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P. N.
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
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Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.
'Surya’, Shri Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P.
Tohra, Sardar Gurcharan
Singh Topno, Miss Frida
Vahadane, Shri Suryabhan
Patil Vanga Geetha, Shrimati
Varma, Prof. R. B. S. Verma,
Shri Vikram Vijaya Raghavan,
Shri A. Virumbi, Shri S.
Viduthalai Yadav, Shri Vijay
Singh Zahidi, Shri Khan
Ghufran

Noes - 1

Bommai, Shri S.R.
The motion was carried by a majority of the total membership of the
House and by a majority of not less than two - thirds of the Members
present and voting

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI ARUN JAITLEY : I move :

'That the BUI be passed.’

THE DEPUTY CHAIRMAN: The question is

'That the Bill be passed’
The House divided

THE DEPUTY CHAIRMAN :

Ayes - 166
Noes - 1
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Ayes - 166
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri S.S. Akhilesh Das, Dr.
Anil Kumar, Shri Apte, Shri B.P.
Azad, Shri Gandhi
Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi
Bakht, Shri Sikander
Barupal, Shrimati Jamana Devi
Basu. Shri Nilotpal
Bhandary, Prof. Ram Deo
Bhardwaj. Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhaltacharya, Shri Manoj
Bhendia, Shri Jhumuk Lai
Bhundar, Sardar Balwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata
Bora, Shri Indramoni
Borgohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi, Shri T.N.
Chauhan, Shri Dara Singh
Chavan, Shri S.B.
Darda, Shri Vijay J.
Das, Dr. M.N.
Dasari, Shri N.R.
Dasgupta, Dr. Biplab
Dave, Shri Anantray Devshanker
Dhammaviriyo, Ven'ble
Dhindsa, Shri Sukh Dev Singh
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Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh. Shri

Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.
Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram
Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Shri R.

Karan Singh, Dr.

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A.
Khan(Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Shri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. A.R.

Kondaiah, Shri K.C.
Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lachhman Singh, Shri
Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Maheshwari, Shri P.K.
Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram
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Man Singh Rao
Meena, Shri Moolchand
Mehta, Shri Lalitbhai
Mishra, Shri Dina Nath
Misra, Shri Ranganath
Mukherjee, Shri Pranab
Mullana, Shri Faqir Chand
Murthy, Shri K.B. Krishna
Murty, Dr. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S.
Niraikulathan, Shri S.
Nongtdu, Shri Onward L.
Ojha, Shri Nagendra Nath
Pachouri, Shri Suresh
Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal Parmar, Shri Raju
Patel. Dr. A. K. Patel, Shri Ahmed
Poulose, Shri CO.
Prasad, Shri Ravi Shankar
Premachandran. Shri N. K.
Punj, Shri Balbir K.
Qureshi, Shri Abdul Gaiyur
Raghavan, Shri V.V.
Rai, Shrimati Kum Kum
Rai, Shri Lajpat
Raikar, Shrimati Bimba
Raja Ramanna, Dr.
Rajagopal, Shri 0.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramoowalia, Shri Balwant Singh
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
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Rao, Shri Yadlapati Venkat
Rashid, Mirza Abdul

Ray, Prof. (Shrimati) Bharati
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Solipeta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandia Ramachandraiah, Shri
Saifullah, Shri K.M.

Salve, Shri N.K.P.

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lai, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh. Shri Devi Prasad

Singh, Shri Jaswant

Singh 'Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P. N.
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.
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'Surya’, Shri Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P.
Tohra, Sardar Gurcharan Singh
Topno, Miss Frida

Vahadane, Shri Suryabhan Patil
Vanga Geetha, Shrimati
Varma, Prof. R. B. S.

Verma, Shri Vikram

Vijaya Raghavan, Shri A.
Virumbi, Shri S. Viduthalai
Yadav, Shri Vijay Singh

Zahidi, Shri Khan Ghufran

Noes - 1

Bommai, Shri S.R.

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two - thirds of the Members
present and voting.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 2001
[THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) in the Chair]

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : Now, Shri
Arun Jaitley to move the motion for consideration of the Code of
Criminal Procedure (Amendment) Bill, 2001.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS
AND MINISTER OF SHIPPING (SHRI ARUN JAITLEY): Sir, | beg to
move:

" That the Bill further to amend the Code of Criminal Procedure,
1973, be taken into consideration.”

Sir, this particular amendment to the Code of Criminal
Procedure is sought to be introduced into the provisions of section
125 of the Cr.P.C.
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